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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

OA No. 193 0f 2024

IN THE MATTER OF:

Madan Mohan Rout Applicant

-Versus-

Nilakantheswar Dev and Ors Respondents

COMPLIANCE AFFIDAVIT FILED ON BEHALF

OF RESPONDENT No.45hust heRhar ©u
Notary Govt. of Inadi

[, Sri Siddharth Shankar Swain, aged about 34 years, S/o
Subash Chandra Swain, at present working as Collector, Puri

At/PO: Puri, Dist-Puri, do hereby solemnly affirm and state as

follows:-

. That, I am the Respondent No. 4 in the present O.A. and well

acquainted with the facts of the O.A. and competent to swear this

affidavit.

2. That, the present affidavit is being filed in compliance of the
order dated 06.02.2025 passed by this Hon’ble Tribunal.

3. That, in pursuant to the order dated 06.02.2025 passed by the

"4 Hon’ble NGT,Eastern Zone Bench, the respondent No.4 under

4 Adbarta- 8 -swana

o

COLLECTOR, PU



letter No.587 dated 20.02.2025 requested the Block Development
Officer, Sadar, Puri to submit the compliance report on the
proposed remedial measures to be taken by the 25" day of every
months positively for filing of compliance affidavit.
Copy of the letter No.587 dated 20.02.2025 is
filed herewith as ANNEXURE-D/4.

That, as per the kind direction of the Hon’ble Tribunal vide order
dated 06.02.2025, the Block Development Officer, Puri Sadar
Block has submitted his monthly action taken report vide his
letter No. 1442 dated 06.03.2025.
Copy of the letter No. 1442 dtd. 06.03.2025
of the Block Development Officer, Sadar,
Block is annexed herewith marked as

ANNEXURE-E/4.

The report of the Block Development Officer, Puri Sadar Block

reveals as follows-:

1) A meeting was convened by the B.D.O. Puri Sadar, Block
with the Trustees of Sri Nilakantheswar Dev, PRI
members, Local gentries etc. regarding the “Chandan
Pokhari” of Gopinathpur.

ii)  The Periphery cleaning and site clearance has been started

by the Gopinathpur Grama Panchayat. The copy of the

Photograph regarding Periphery cleaning and site
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iii)

6. That,

clearance of Chandan Pokhari is attached to the report of

the B.D.O. Puri Sadar, Block may kindly be referred to.

The Tahsildar, Puri has initiated the process of
enforcement to stop waste water drainage by Households
and Commercial Establishments around the Chandan
Pokhari by issuing notice to the identified persons.
Copy of the notices issued to the different
households vide letter No. 2367 dtd.
06.03.2025 to 2374 dtd. 06.03.2025 are
annexed herewith marked as ANNEXURE-
F/4 Series.

necessary permission for execution of works like

construction of guard wall, construction of steps, outlet drainage

channel and culvert for discharge to Musa River has been sought

from the Sub-Collector-cum- Interim Trustee Sri Nilakantheswar

Dev Trust by the B.D.O., Puri Sadar Block vide his letter No.
696 dtd. 12.02.2025.

Copy of the letter No. 696 dtd. 12.02.2025 of
the B.D.O. Puri Sadar, Block is annexed
herewith marked as ANNEXURE-G/4.

7. That, the Block Development officer, Puri Sadar Block has

submitted the monthly action taken report for the month of

-,?",,_ 4 \ "March 2025 vide his letter No. 2144/GP dtd. 29.03.2025 along

4)iddha,f,}h- 2 e
COLLECTOR, PURI



8.

with the copy of the meeting proceedings held on 27.03.2025
under the Chairmanship of the Sub-Collector, Puri and the
photographs of the pond. It is revealed from the meeting
proceeding that, a field visit was conducted by the Sub-Collector,
Puri, Block Development Officer, Puri Sadar Block, Tahasildar,
Puri, Sadar and Revenue Inspector, Biraharekrushnapur on
27.03.2025 on presence of the petitioner Madan Mohan Rout and
local gentries. It was observed that cleaning of Chandanpokhari
has been taken up by Gopinathpur Gram Panchayat under Puri
Sadar Block by removing the water weeds, water hyacinth and

Sludge as per the decision taken earlier.

That, further physical inspection of the boundary of the pond, it
was found that, though the total area of the pond as per the
Revenue records is Ac. 0.97 dec which comes to 42.253 Sq.Ft
approximately under “Jalasaya” Kisam. However, upon eye
estimation the present area of the pond appears to be less than
that of the recorded area with encroachments along the
embankment. The exact extent of which shall be determined after
a through demarcation of the plot. It is a settled proposition of
law that no construction shall be carried out on “Jalasaya” kisam
land. Keeping in view of the burden of workload because closure
of the financial year, the Tahasildar, Puri is directed to conduct a
thorough demarcation and determine the exact extent of

encroachment and the type of encroachment soon after the end of

h&arch, 2025.

L ddba e 5 kwar
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9. That, it has further come to the notice that those persons around

10.

the adjourning area of the pond have constructed structures and
have also rented out those structures to various shops and
commercial establishments. It was observed that garbage is being
dumped into the pond and domestic wastewater is being
discharged into the pond. The team led by Sub-Collector, Puri
sternly warned the residents and the shop owners in the
adjourning area of the pond not to throw any garbage into the
pond or discharge of domestic wastewater into the pond. On
inquiry and interacting with them, it was ascertained that the
occupants were constructing structures, occupying and renting
out properties for both residential and commercial purposes by
illegally possessing the property of the deity. Further, it is trite
law that Deities are juristic persons with perpetual minority and
the encroachers need to be evicted. But, as the property belongs
to the deity and is not Government property, the Tahasildar is not
empowered to initiate encroachment cases for eventual eviction
of the occupants under the provisions of O.P.L.E. Act, 1972 and
it is therefore decided to move a request letter to the
Commissioner of Endowment, Odisha for taking necessary

action as per the provisions of Hindu Religious Endowment Act.

That, regarding outlet for discharge of water out of the Chandan
Pokhari, it was observed that on four sides, there are age old

structures (residential and commercial) and after thorough

" “demarcation, technical evaluation and handover of the properties




of deities to the interim Trust Board, action as deemed proper

and as per technical feasibility, will be taken for discharge of the
excess water during rainy season. It has also been decided to
move the Commissioner of Endowments with a request to take
necessary steps (as per Section 25 and 68 of the Orissa Hindu
Religious Endowment Act, 1951) for handing over of possession
of the properties of the Deities to the Interim Trustee and the
Interim Trustee Board constituted vide Order No. 8259 (3) dated
21.09.2024 of the office of the Commissioner of Endowments,
Odisha, Bhubaneswar.

11.That, presently the cleaning of the pond is being done by the

B.D.O. Puri Sadar out of the Gram Panchayat Fund. But keeping
in view the fund constraint it has been decided that the interim
trust board should move a request proposal to the Commissioner
of Endowments for allowing the interim trust board to incur
expenses from the fund of the deity for distillation of the pond as
well as for construction of lined embankment around the pond in

order to comply the order of the Hon’ble N.G.T.

Copy of the letter No. 2144/G.P. dtd.
29.03.2025 along with the copy of the
photographs of the pond and copy of the

meeting proceedings are annexed here with

marked as ANNEXURE-H/4 Series .

Sddlast - 5 Swaw
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12. That the deponent craves leave of this Hon’ble Tribunal to file

further affidavit if so necessary.

13. That the facts stated in this compliance affidavit are true to the

best of my knowledge and based on official records.

Identified by .
T b ddhat 5
Agfocate DEPONENT
COLLECTOR, PURI

VERIFICATION

[, Sri Siddharth Shankar Swain, aged about 34 years, S/o Subash
Chandra Swain, at present working as Collector, Puri do hereby

solemnly affirm and verify the contents of paragraph are true to

| my knowledge and that I have not suppress any material facts. I

sign this verification at my office on 02" April, 2025.

Puri Lddba e L v
Dt.02.04.2025 VERIFICANT
COLLECTOR, PURI
CERTIFICATE

Due to non-availability of cartridge papers white thick papers
used.

Puri ‘C)ﬁ» -
Dt.02.04.2025 "@gﬁ
PARTHA SARATHI NAYAK, AGA

E.No0.0O-1076/2003,MOB-9437277043
E.Mail-advparthaohc@gmail.com

Sctemmnly Affirms & aign d
ore the on this..

6I£7 at.. ‘3.
Govt. of In(.ud
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OFFICE OF THE DISTRICT MAGISTRATE & COLLECTOR, PURI
(JUDICIAL SECTION)
vi (E.mail I.D- judicialpuri2023@omail. com)

_ Letter No. Q1 /Judl dt. 39 -02-d¢
To,

The Block Development Officer,
Puri Sadar Block, Puri.

Sub:- O.A. No. 193 of 2024/EZ filed by Madan Mohan Rout -Vrs-
Nilakantheswar Dev & Others.

Sir,
In inviting reference to the subject cited above, I am to enclose

g here with the copy of the letter No. 7114 (WE) dtd. 12.02.2025 of Sri Partha

i‘

4]
14

H::
]
et
- 4
5

Sarathi Nayak, Addl. Government Advocate, along with the copy of the order of
the Hon’ble N.G.T. dated 06.02.2025 and request you to- please submit the
compliance report on the proposed remedial measures to be taken by the 25"
day of every months positively for filing of counter affidavit by the Collector,
Puri during the first week of every month.

Further, you are also requested to submit up-to-date compliance
bag report by 25" day of March,2025 positively for filing of compliance affidavit by
E{li the Collector, Puri before the National Green Tribunal as directed by the
W Hon"ble N.G.T as the case has been adjourned to 04.04.2025.

This may please be treated as Extremely Urgent.

Yours qiit{lj“y,

3 Addl. District Magist
Gl MemoNo. &%  /judl.D. 206-02-2C
E" Copy along with enclosure forwarded to the Chief Development

Officer-cum-E.O. Zilla Parisada, Puri for information and necessary action.
True  Copy Actented

ey i %Jgf ]
Y Addl. District Magistrate, P

A\ \’1/ Deputy CoHécto., .
Judicial, Collectorate FitF
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~ ““MemoNo. %€%  /Judl.Dtd. 26 02-AS

| Copy along with enclosure forwarded to the Sub-Collector, Puri for
infor'mation and necessary action. He being the Member of interim Trusty
Board of the Deity Sri Gopinath Dev & others is requested to intimate
Tahasildar, Puri to take enforcement Activities around the Chandan Pokhari at
Gopinathpur who are polluting it and to submit action taken report within 3
days for filing compliance affidavit by the Collector,Puri before NGT (EZ)
kolkota.

Addl. District Magisl&%\,%ﬁri

Memo No. 5‘10 /Judl. Dtd. ‘Y 02 -QE

Copy forwarded to the Tahasildar, Puri for information and
necessary action. He is requested to take the Enforcement Activities around the
Chandan Pokhari at Gopinathpur in consultation with Sub-Collector,Puri ,

BDd, Puri Sadar and IIC, Puri Sadar and furnish action taken report to this

Addl. District Magistl)a‘{g\lgu%

Memio No, 971 /Judl. Dtd. D —08-Q¢

Copy forwarded to the Advocate General, Odisha, Cuttack for

office.

information and necessary action with reference to his letter No. 71 14(WE) dtd.

12.02.2025.

Addl. District Maglstra %il?

Trae Com Atteste d

- DEWW lecto.,

udicial, Collortnrato By
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- \ OFFICE OF THE ADVOCATE GENERAL, ODISHA, CUTTACK
[ P2 = i
i we
(\/ar - Letter No. T1IY Dated l;\l 9«! 23
%&\}'
&) To
The Collector, :
/@)\J Puri
W

Sub: O.A. No. 193 of 2024/EZ filed by Madanmohan Rout Vrs. Nilakantheswar Dev & Others

Sir,
the matter was heard on 06.02.2025 before Hon'ble National

It is to intimate you that,
to 4.4.2025. The Hon'ble National

Green Tribunal, Eastern Zone Bench, Kolkata and adjourned
(3@ reen Tribunal was directed to your good office to file monthly action taken report.

"QCA 7
/ Please treat this letter as “Extremely Urgent” one and do the needful for proper compliance
of order dated 06.02.2025 of Hon 'ble Nationai Green Tribunal, Eastern Zone Bench, Kolkata. Copy
of order dated 06.02.2025 is attached herewith for your ready reference.
Yours faithfully, '
Encl:-As above ~
(PARTHA SARATHI NAYAKY!® UL

ADDL. GOVT. ADVOCATE
MOB NO.9437277043
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(Kolkata Bench)

Item No.2
BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, PUNE
[Through Physical Hearing (With Hybrid Option)|
Original Application No. 193 /2024 (EZ)

Madanmohan Rout Applicant

V/s.

Date of hearing : 06.02.2025

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

Applicant; Mr. Afraaz Suhail, Adv. for the Applicant.

Respondents: Mr. Partha Sarathi Nayak, AGA for R-2,3,4,7 & 8.

Mr. Dipanjan Ghosh, Adv. for R-5.
None for R-1 & 6.

ORDER

1. Vide order dated 05.12.2024, this Tribunal directed respondent

no.4 to file affidavit of compliance.

2. In compliance thereof, affidavit dated 03.02.2025 has been filed by
respondent no.4 in which the proposed remedial measures to be taken

have been mentioned.

3. Learned Counsel for respondent no. 4 seeks three months time for
filing of affidavit regarding further compliance made.

|
l
Nilakanteswar Dev & Ors. Respondents
vk € opy Atteske d

(bt | * x

. mmmlled . ’
tudirial, Collectorate P ‘
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4. In view of nature of remedial measures to be carried out, we
consider it appropriate that monthly action taken .report be filed by
respondent no. 4 so that compliance made can also be properly

monitored and appropriate directions can be issued.

5. Accordingly, action taken report be filed by respondent no. 4 in the
first week of April giving all relevant details regarding actions taken for

compliance with the orders passed by this Tribunal.

6. List on 04.04.2025 for further consideration,

Arun Kumar Tyagi, JM

Dr. Arun Kumar Verma, EM

February 06th, 2025
O.A. No. 193/2024/E2
AG
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R OFFICE OF THE PANCHAYAT SAMITI ori-bpuri@nic.in
s u,L” PURI SADAR,PURI ori.bpuri@gmail,com
" Letter No: 1UWu ) Date: 06|03\ A ' -~

n,' i To,
The Collector, Puri

February 2025 regarding

Sub: Monthly action taken report for the Month of
4 in OA No. 193 of 2023/EZ

implementation of orders of Hon'ble NGT Dt. 05.12.202

filled by Sri Madan Mohan Rout Vrs Sri Sri Nilakantheswar Dev and others.

Ref: This Office Letter No. 696 Dt. 12.02.2025 addressed to Sub-Collector-Cum-Interim

Trustee, Nilakantheswar Dev.
This Office Letter No. 711 Dt. 13.02.2025 addressed to Tahas
Order Dated 06.02.2025 in OA No. 193 of 2023/EZ of Hon’ble

This office letter no 451 Dt. 29.01.2025 communicating p

regarding i

Sri Madan M
Order Dt 05.12.2024 in 0A No. 193 of 2023/EZ of Hon

ildar,Puri
NGTEZ
roceedings of the meeting

mplementation of orders of Hon’ble NGT in OA No. 193 of2023/EZﬁHed by

ohan Rout Vrs Sri Sri Nilakantheswar Dev and o
'ble NGTEZ.

thers.

Sir,
In inviting reference to the subject cited above, [ am to say that for compliance of

n'ble NGT, EZ Dt 05.12.2024 in OA No. 193

conducted with the trustees of Sri Nilakantheswar Dev, PRI
the proceedings

Chandan Pokhari, Gopinathpur and
our good office Vide this office Memo No. 452 Dt. 29.01.2025. ‘

of 2023/EZ, a meeting was

the orders of Ho
members, Local gentries etc

thereof was

around the

communicated to y

le NGT, EZ Vide Order Dated 06.02.2025 in OA No. 193 of 2023/EZ has ‘
|

Now,Hon'b
| measures suggested in the |

directed to file a monthly action taken report on the remedia

ts proceedings.

meeting recorded in i
“Treeno Qo[ud atie o Pg-1/2.ce ‘
| - v |
oo A4 ‘
Deputy Collecton,, Block Dewlopmmg;cer
Puri Sadar

ludirial, Collectorate Pur




.4)(..—

/1211

. In this regards following action has been taken in the month of February 2025¢
1. Periphery Cleaning and site clearance has been started by the Gopinathpur
Gram Panchayat. (Photograph Enclosed as Annexure-A).

2. Tahasildar, Purihas initiated the process of enforcement to stop waste water
drainage by Households and Commercial Establishments around Chandan
Pokhari by issuing notices to the identified persons. (Annexure-B).

3. Necessary permission for execution of works like construction of guard
wall, construction of steps, outlet drainage channel and culvert for discharge

to Musa River has been sought from the Sri Nilakantheswar Trust alongwith
.(Annexure-C).

This is for your kind information and necessary action.

Memo No. (Y4 % Dt 5&{ o4 ! WG
Copy forwarded to Sarpanch/PEQ, Gopinathpur GP for information and ngcessary action.

%‘é ent Officer
[ - °P nt Officer
Memo No. (Uuy Dt. 079(05 0 VS Puri Sadar

Copy forwarded to The Tahasildar, Puri for information and necessary action.

vyug (5 |
Memo No. M> Dt. svln | 2og
Copy forwarded to The Sub- Collector, Puri-Cum- Interim Trustee, Sri Nﬁaﬁantheswar Dev/

Endowment Inspector,Puri for information and necessary action.

Devmer

k Bevelopment Officet
Puri Sadat

***********************

" Trese CDW aﬁuk%
p
Deputy CO@W

_hdirial, Collectorate Pire
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CRIMINAL) NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022

LetterNo.o?iéi / Dated. 06201 L0285
Madam/Sir,

0000 AGe @ - 2ag FFQ, 8l - 69, QI - 594

Below are the details of the violation done by you -

1. Nature of the Violation —{House / Shop / Wall / Others ) -
e Discharge and Dumping of Waste to Chandan Pokhari,

Gopinathpur GP

2. Details of the violation -

« Discharge and Dumping of Waste to Chandan Pokhari

Mouza Plot No. Khata No. Form of violation
caI8RIIgaBeT ;
2 - - Waste discharge
[ReAYR | & dumping

3. Documents to be verified -

e Copy of Government Land Records (ROR) or Registered Sale
Deed or Any supporting documents

4, Date & Time of Hearing -

e 14/03/2025 (Friday) at 11:30 AM
5. Place of Hearing / Designated Authority for Hearing —

o Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing
which necessary preventive action shall be taken as per law.

(TMC@F% Qi\cx}eOf WJ;F

Tahasildar, Puri

Deputy (‘.olléﬂct(i., /
ndirial, Collecterate Pur Biock Officer 3
Puri Sudar 4‘



OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CRIMINAL) NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022
AND VIDE SECTION 9 OF THE O.P.L.E. ACT, 1972 & SECTION 8 OF THE O.P.L.E. ACT, 1972

Letter No.2 34 &/ Dated. 0603 204%
Madam/Sir,

2i@n peae , del - 219@ AR , 918 - FARAIR, Q1 - 209RR!

Below are the details of the violation done by you -

1. Nature of the Violation —(House / Shop / Wall / Others ) -
e Discharge and Dumping of Waste to Chandan Pokhari,
Gopinathpur GP

2. Details of the violation —

¢ Discharge and Dumping of Waéte to Chandan Pokhari

1 S —_—"___T

[ Mouza | Plot No. [ Khata No. | Form of violation |
cAIGRIIReGaT | Pr———
570 g | M |

QRSALR | and dumping |

3. Documents to be verified -

e Copy of Government Land Records (ROR) or Registered Sale

Deed or Any supporting documents
4. Date & Time of Hearing -
e 14/03/2025 (Friday) at 11:30 AM
5. Place of Hearing / Designated Authority for Hearing —

« Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing
which necessary preventive action shall be taken as per law

“Treeae Copyy @H@—xgﬂ 7 —rsla0 *5

g
0%% M d

M Tahasildar, Puri
Depuw{(“bllectc;., ﬂ%
A Sa

r;ré}ﬁccr
Tudicial. Collectorate &5 dar —
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIvIL) NO. 29572022,
WRIT PETITION (CRIMINAL) NO. 162/2022 AND WRIT PETITION (cviL) NO. 328/2022

Letter No. 2349 [ Dated. 06103 2025
Madam/Sir,

cuIGl RIOE, OF Q108 , /%l ige G - oF eIR , 81 - 49198, 8l = qedl

Below are the details of the violation done by you -

1. Nature of the Violation —(House / Shop / Wall / Others ) -

o Discharge and Dumping of Waste from Shop to Chandan
‘Pokhari, Gopinathpur GP

2. Details of the violation -

e Discharge and Dumgin.g of Waste from Shop to Chandan Pokhari

Plot No. m Form of violation

£aIaRI20N8aT Waste discharge
126 | and dumping |
st || (commercia) |

3. Documents to be verified -
e Copy of Government Land Records (ROR) or Registered Sale

Deed or Any supporting documents

4. Date & Time of Hearing —

« 14/03/2025 ]Fridaﬂ at 11:30 AM
5. Place of Hearing / Designated Authority for Hearing =

« Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing
which necessary preventive action shall be taken as per law.

" Treeeo C@Fmd attesde

Tahasildar, Puri

é@ﬁ)‘ M {
Deputy C()H%t%._ M

ladicial, Collectorate Pur (/‘W H |
Block De
k Deyx nt Officer

Puri sadar
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 gy THE HON'BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CRIMINAL) NO. 162/2022 AND WRIT PETITION {CIVIL) NO. 328/2022

LetterNo..Qg:tLo | Dated. 0603’ 2025

Madam/Sir,

caqa auie, 9ol - 98l Quie, 918 - Y108, SIANE — qgee

Below are the details of the violation done by you -

1. Nature of the Violation —(House / Shop / wall / Others ) —
« Discharge and Dumping of Waste from Shop to Chandan

pokhari, Goginathgur GP

2. Details of the violation -

ree and Dumpin of Waste from Shop to Chandan pokhari

o Discharg ping p

RDRRIN Tt PR P e

A SR = %
| _ Mouza | Plot No. Khata No. | Form of violation |
| caieingaead | Waste discharge
1‘ 572 126 | and dumping
QIaeaIgR {Commercial) \

3. Documents to be verified =
e Copyof Government Land Records (ROR) or Registered Sale
Deed or Any supporting documents

4. Date & Time of Hearing -

« 14/03/2025 (Friday) at 11:30 AM

5. Place of Hearing / Designated Authority for Hearing —

« Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging of
dumping of waste into Chandan pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing

which necessary preve ntive action shall be taken as per 1a
aijos 12045

Tahasildar, Puri

e i. \ \p/,} /

Puri Sadar




OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER TS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CR!M!NAL) NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022

Letter No, £.3 L [ Dated. 06 ¢3RS
Madam/Sir,

caend 699! QA1 - 639 caceal, 916 — 4RI, AAWE - aedl
Below are the details of the violation done by you -

1. Nature of the Violation —(House / Shop / Wall ] Others ) -
e Discharge and Dumping of Waste t0 Chandan Pokhari,
Gopinathpur GP
2. Details of the violation ~

o Discharge and Dumping of Waste to Chandan pokhari

ey

o e
Plot No. r Khata No.. Form of violation i

}
\

5RI0RIZQBAT ‘ : |
\ & 579 | 126 | Waste dascifarge i
AURBAIS | 8 dumping |

3. Documents to be verified

« Copyof Governmeil Land Records (ROR] or Registered Sale
Deed or Any suppor ting documents

4. Date & Time of Hearinf -~

o 14/03/2025 (Fr; ay) at 11:30 AM

5. Place of Hearing / D2signated Autharity for Hearing -

« Tahasil Office, puri / i’ahasildar. Puri

Therefore, you are requested to take necessary steps for not discharging of
dumping of waste into Chandan pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing
which necessary preventive action shall be taken as per 12

“Treace CoPY @esde ! Wﬁf

Tahasildar, Puri

P | W
(M/-r))’ :

Deputy Coffecto., ' \
Idicial, Collectorate Pur w b Block Der»'s !dﬂ cer

Puri dSadar
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13,11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CRIMINAL) NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022

Letter No. 23 #2 / Dated. 06:02 2025

Madam/Sir,

qeR 6ea 86! - 268 F6eR, QIAAIR - qeal

Below are the details of the violation done by you -

1. Nature of the Violation — (House / Shop / Wall / Others ) -

e Discharge and Dumping of Waste to Chandan Pokhari,

Gopinathpur GP

2. Details of the violation —

« Discharge and Dumping of Waste to Chandan Pokhari

Mouza Plot No. Khata No. Form of \.riolat'iaﬁ_T
caIdRIagatea
2 - - Waste discharge
flagalde & dumping

3. Documents to be verified -

« Copy of Government Land Records (ROR) or Registered Sale

Deed or Any supporting documents

4. Date & Time of Hearing —

e 14/03/2025 (Friday) at 11:30 AM
5. Place of Hearing / Designated Authority for Hearing —

e Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing

which necessary preventive action shall be taken as per law.
1’3 |20 AS

T i CDPL(] aﬁ««’_o.-!eoq -Tahasildgr, Puri

oMl .
De pug(ﬁk ) Wock Dene m.”%
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NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION {CRIMINAL) NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022

Letter No. £37% [ Dated. 0603 2025
Madam/Sir,

QIf Q10Q Ge! . 25Q Q10@, /I8 - 99, AR - aaal

Below are the details of the violation done by you -

1. Nature of the Violation —(House / Shop / Wall / Others ) -
¢ Discharge and Dumping of Waste to Chandan pokhari,

Go ginathgur GP

2. Details of the violation —

e Discharge and Dum ing of Waste to Chandan pokhari
___IK_—L——M——,"_J—’--_______ ~

Mouza Khata
| caIGRIgR0aT 577 Waste discharge
| ewmeage & dumping

No. Form of violation

3. Documents to be verified -

e Copyof Government Land Records (ROR) or Registered Sale

Deed or Any supporting documents

4. Date & Time of Hearing -

s 14/03/2025 (Friday) at 11:30 AM

5. Place of Hearing | Designated Authority for Hearing —

s Tahasil O_fﬁgg. puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging or

dumping of waste into Chandan Pokhari, Gopinathpu
to be present at the said date, time and place i
authorized representative for a hearing along with

¢ GP. You are also requested
n person or through your
required documents failing

which necessary preventive action shall be taken as per law,

“Treoee ¢ OPLQ Q‘“‘eg_{@f

@%‘Wﬂ‘

Deputy (‘.nlle% O,

W’)‘r
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON'BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CRIMINAL} NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022

LetterNo.gﬁ 24 / Dated. 06 03 2025
Madam/Sir,

qrInd coa 86! - IR 8e, FI6 - FEAl, AVIR - aaal

Below are the details of the violation done by you -

1. Nature of the Violation —(House / Shop / Wall / Others ) -
« Discharge and Dumping of Waste to Chandan Pokhari,
Gopinathpur GP

2. Details of the violation -

e Discharge and Dumping of Waste to Chandan Pokhari

\Iﬁ Mouza plot No. Khata No. Form of violation
l SGHGQEEIQ_QGQG 582 126 Waste discharge
| Qeeage 563 156 | & dumping

3. Documents to be verified -

o Copy of Government Land Records (ROR) or Registered Sale

Deed or Any supporting documents

4. Date & Time of Hearing -

e 14/03/2025 (Friday) at 11:30 AM
5. Place of Hearing / Designated Authority for Hearing —

« Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing

which necessary preventive action shall be taken as per law.
25
T _ 1 Lad
o F"a @ Yle ‘JQ# Tahasildar, Puri

N P

fudicial, Collectorate Par ~ Puri Sadar



& N - —-‘\nﬂ@ Xy "G]‘/[\\\r\ e KrL;ij«ff‘l 93

i < / <
JBISe AAQ QYR @loa Giw 6919, Jo
Q14999 ga gan?
q’ qae, QJ'Q Water Works Road,Pur
752002
OFFICE OF THE PANCHAYAT SAMITI ori-bpuri@nic.in
PURI SADAR,PURI oribpuri@gmail,com

Letter No: GC;L Date: \lf"»f’\.&’»g

To,
The Sub-Collector, Puri-Cum-Interim Trustee, Sri Nilakantheswar Dev
Sub:  Permission for execution of works towards Renovation and Rejuvenation of
Chandan Pokhari at Gopinathpur GP by the Gopinathpur Gram Panchayat.
Ref:  Order Dated 06.02.2025 in 0A No. 193 of 2023/EZ of Hon'ble NGTEZ
This office letter no 451 Dt. 29.01.2025 communicating proceedings of the meeting
regarding implementation of orders of Hon'ble NGT in OA No. 193 of 2023/EZ filled by
Sri Madan Mohan Rout Vrs Sri Sri Nilakantheswar Dev and others.

Order Dt 05.12.2024 in OA No. 193 of 2023/EZ of Hon’ble NGTEZ.

Sir,

In inviting reference to the subject cited above, I am to say that for compliance of
the orders of Hon'ble NGT, EZ Dt 05.12.2024 in OA No. 193 of 2023/EZ, a meeting was
conducted with the trustees of Sri Nilakantheswar Dev, PRI members, Local gentries etc
around the Chandan Pokhari, Gopinathpur and the proceedings thereof was

communicated to your good office Vide this office Memo No. 452 Dt. 29.0 1.2025.

Now,Hon'ble NGT, EZ Vide order Dated 06.02.2025 in OA No. }93 of 2023 /EZ has
directed to file a monthly action taken report on the remedial measures suggested in the

meeting recorded in its proceedings.

Therefore, you are requested to kindly accord necessary Permission for
execution of works towards Renovation and Rejuvenation of Chandan Pokhari at

Gopinathpur GP by the Gopinathpur Gram Panchayat for further necessary action at this

end. /_,;
T AN,
200 Co s P 0\ e O
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e

‘MemoNo. ©99 pt lgj"‘//"-a""’/

Copy forwarded to Sarpanch/PEO, Gopinathpur GP for information and necessary action.

» / /,:-'
Y,
Block Iﬁ%&w{%cer

P |
Memo No. (33%/ Dt. IJ—PD—/U"J{,

Copy forwarded to Endowment Inspector,Puri for information andAnecessaI;y action.
P

o -
| | W,
P \\
Block Develegpment Officer

rd

Memo No. 6?? Dt. 1&{1}1@%”

Copy forwarded to Collector,Puri for information and necessary action.

A
/.

\ N\ s
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Block Develd (ﬁﬁ?er
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Block m""

Puri Saedar
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/ Q8190 A8 QYR @Ieq aIa 6018, ga
g1 4eQ, g 989009
i, Water Works Road,Puri
752002
OFFICE OF THE PANCHAYAT SAMITI ori-bpuri@nic.in
PURI SADAR,PURI ori.bpuri@gmail,com

Letter NOQ“H/GP Date: M-O;.m

B~

To,

Tt e Collector, Puri

Sub: Monthly action taken report for the Month of March 2025 regarding
imnlementation of orders of Hon’ble NGT Dt. 05.12.2024 in OA No. 193 of 2023 /EZ
fill=d by Sri Madan Mohan Rout Vrs Sri Sri Nilakantheswar Dev and others.

Ref: s Office Memo No. 2119 Dt. 28.03.2025 forwarding the proceedings of meeting Dt.
27.13.2025 regarding implementation of orders.
Thi: Office Letter No. 1442 Dt. 06.03,.2025 regarding action taken report for the month
of February 2025.
This (¥ ice Letter No. 696 Dt. 12.02.2025 addressed to Sub-Collector-Cum-Interim Trustee,
Nifakantheswar Dev.
This Gffice Letter No. 711 Dt. 13.02.2025 addressed to Tahasildar,Puri
G-der Dated 06.02.2025 in OA No. 193 of 2023/EZ of Hon’ble NGTEZ
Thi: office letter no 451 Dt. 29.01.2025 communicating proceedings of the meeting
rsjqarding implementation of orders of Hon’ble NGT in OA No. 193 of 2023 /EZ filled by
Sri Madan Mohan Rout Vrs Sri Sri Nilakantheswar Dev and others.

Order Dt 05.12.2024 in OA No. 193 of 2023/EZ of Hon'ble NGTEZ.

Sir,

In inviting reference to the subject cited above, I am to say that for compliance of
the orders of Hon'ble NGT EZ Dt 05.12.2024 in OA No. 193 of 2023/EZ, a field visit was
conducted on 27th March 2025 by Sub-Collector,Puri and a meeting was conducted

thereafter in presence of the undersigned and Tahasildar, Puri. The petitioner and Local

Revenue Inspector was present.

“heeeo CoFtd aﬁef&'{’eaf Pg-1/2...ce
', |

N s
0.
Deputy C:ﬂ;ﬂ., ,

Idicial. Collectorate Pur




Now,Hon'ble NGT, EZ Vide Order Dated 06.02.2025 in OA No. 193 of 2023 /EZ has

directed to file a monthly action taken report on the remedial measures suggested in the

meeting recorded in its proceedings.
In this regards following action has been taken in the month of Marneh 2025:

1. Removal of Water Hyacinth, Water weeds and Sludge in the Pond area has
been taken up by Gopinathpur Gram Panchayat under Puri Sadar Block and
will be completed by First Week of April 2025.. (Photograph Enclosed as
Annexure-A).

2. Tahasildar, Puri has initiated the process of enforcement to stop waste water
drainage by Households and Commercial Establishments around Chandan
Pokhari by issuing notices to the identified persons. (Annexure-B).

3. Regarding desiltation of Pond, Proper lined embankment and construction
of drainage it has been decided vide meeting Dt. 27.03.2025 to go for
through demarcation of the pond area by Tahasildar,Puri, followed by a
proposal to be submitted by Sub-Collector-Cum-Interim Trustee of the
endowment property seeking necessary action from the Commissioner of
Endowments, Odisha to rémove encroachments, Thereafter, keeping in view
the fund constraint of the Gram Panchayat, it was decided to seek
permission from the Commissioner of Endowments, Odisha to allow the
interim trustee to incur expenses of fund of the deity for desiltation of pond
as well as construction of lined embankment around the pond
(Annexure-C).

This is for your kind information and necessary action.

BlockBeveldpment Officer

llocknew!opmcntomcer
Puri Sedar — -

Memo No. g 45} &P Dt ';ngo;, W

Copy forwarded to Sarpanch /PEQ, Gopinathpur GP for information and necessary action.

Block Develop t Officer

Memo No. d146/6p Dt. 99. s, 205 Block Development officer
Copy forwarded th The Tahasildar, Purij for information and necessary ac?t?g‘nfgad" -

T oe o Cch_d Q:“Q&'fear T
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s /%]
* Menio No. a\lﬁ'/w Dt. 39-07% ARG

Copy forwarded to The Sub-Collector, Puri-Cum-Interim Trustee, Sri Nilakantheswar Dev/
Endowment Inspector,Puri for information and necessary action.

e

BlocK Pevelopment Officer

Bleck Development Officer
- = Purl Sadar

/
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¢ ANNEXURE-B

OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CRIMINAL) NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022

Letter No. 2 347 /Dated. 06052035
Madam/Sir,

000R AGQ d - 98] AFR, |1 - 94, QI - Fadl
Below are the details of the violation done by you -

1. Nature of the Violation — (House / Shop / Wall / Others ) -
e Discharge and Dumping of Waste to Chandan Pokhari,

Gopinathpur GP

2. Details of the violation -

¢ Discharge and Dumping of Waste to Chandan Pokhari

l— ~ Mouza Plot No. Khata No. | Form of violation
coIdeIgasea i
g W - Waste dlscharge
AREAYR & dumping

3. Documents to be verified -
e Copy of Government Land Records (ROR) or Registered Sale
Deed or Any supporting documents

4. Date & Time of Hearing -

e 14/03/2025 (Friday) at 11:30 AM

5. Place of Hearing / Designated Authority for Hearing -

e Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are reduested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing
which necessary preventive action shall be taken as per law.

(ttooe Cg;nd ca:ﬂczg{qﬂ{ — 2oz
Tahasildar, Puri
%
Depu (‘91%93&
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CRIMINAL) NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022
AND VIDE SECTION 9 OF THE O.P.L.E. ACT, 1972 & SECTION 8 OF THE O.P.L.E. ACT, 1972

Letter No. A 34 & / Dated. 0603 R04%

Madam/Sir,

2ide f1eRe , 30! - 21ge AZRQ, 9IS - JARAIR, 9 - 20!
Below are the details of the violation done by you -

1. Nature of the Violation — (House / Shop / Wall / Others ) -
e Discharge and Dumping of Waste to Chandan Pokhari,
Gopinathpur GP

2. Details of the violation —

e Discharge and Dumping of Waste to Chandan Pokhari

i Mouza Plot No. Khata No. Form of violatioa
Salaleitabialtislag -

l g 570 196 Waste dlsch.arge

L QAR | and dumping

3. Documents to be verified —
e Copy of Government Land Records (ROR) or Registered Sale
Deed or Any supporting documents

4. Date & Time of Hearing —
e 14/03/2025 (Friday) at 11:30 AM

5. Place of Hearing / Designated Authority for Hearing —

e Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing
which necessary preventive action shall be taken as per law

f"r
reoo Cop cd &'UQQ.\“Q_Q’ W’t?

a3 Tahasildar, Puri
Depu oh/dq’rjrmu
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CRIMINAL) NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022

Letter No. p?,?fj / Dated. 06703 2025
Madam/Sir,

N

IS FIAQ, 9 FIAR , A AIAR T - AT FIAR , B - HGIAG, Q1 - Fadl

Below are the details of the violation done by you -

1. Nature of the Violation — (House / Shop / Wall / Others ) -
¢ Discharge and Dumping of Waste from Shop to Chandan
Pokhari, Gopinathpur GP

2. Details of the violation -

e Discharge and Dumping of Waste from Shop to Chandan Pokhari

[ Mouza Plot No. | Khata No. Form of violation

% 6Q1GQIIGRER Waste discharge
571 126 and dumping

‘ AaeaIga (Commercial) |

3. Documents to be verified -
¢ Copy of Government Land Records (ROR) or Registered Sale
Deed or Any supporting documents

4. Date & Time of Hearing —

e 14/03/2025 (Friday) at 11:30 AM

5. Place of Hearing / Designated Authority for Hearing -

e Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing

which necessary preventive action shall be taken as per law.
060 1/202%

Tahasildar, Puri

»
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NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CRIMINAL) NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022

Letter No.2 3 70 / Dated. 06+ 03* 2025

Madam/Sir,

63qq auIg, 91 - 991 QIR 1T - YGIAT, AR - g0

Below are the details of the violation done by you -

1. Nature of the Violation —(House / Shop / Wall / Others ) -
e Discharge and Dumping of Waste from Shop to Chandan
Pokhari, Gopinathpur GP

2. Details of the violation —

e Discharge and Dumping of Waste from Shop to Chandan Pokhari

1—_ Mouza [ Plot No. | Khata ﬁ;)._ | Form of violation

i sglﬁgiaqgegq Waste diSCharge
572 126 and dumping

\ QeI (Commercial)

3. Documents to be verified -
e Copy of Government Land Records (ROR) or Registered Sale
Deed or Any supporting documents

4. Date & Time of Hearing -

e 14/03/2025 (Friday) at 11:30 AM

5. Place of Hearing / Designated Authority for Hearing —

e Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing
which necessary preventive action shall be taken as per la

‘_FLCULQ (‘,g(qu aﬁ*GQ"G’O) | mﬂ;

Tahasildar, Puri
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CRIMINAL) NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022

Letter No. 2.3 71 /Dated. 06+ 0320488

Madam/Sir,

6RSNE 6991 QAN - 688 696249, AT — RIR, QAR - FRT

Below are the details of the violation done by you -

1. Nature of the Violation - (House / Shop / Wall / Others ) -
e Discharge and Dumping of Waste to Chandan Pokhari,

Gopinathpur GP

2. Details of the violation —

¢ Discharge and Dumping of Waste to Chandan Pokhari

Mouza Plot No. Khata No. Form of violation
cadeiegases i
o\ 579 126 Waste dlsc!\arge
QAUAPAGR & dumping

3. Documents to be verified -
¢ Copy of Government Land Records (ROR) or Registered Sale

Deed or Any supporting documents

4. Date & Time of Hearing -
e 14/03/2025 (Friday) at 11:30 AM

5. Place of Hearing / Designated Authority for Hearing -

e Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing

which necessary preventive action shall be taken as per la

(_Tmuf?_ COF Z] @"Hm'le_j
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CRIMINAL) NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022

Letter No. £ 3 7R / Dated. 0602 ‘L202S
Madam/Sir,

4e@ CI60a 96! - 2QS G609, AAAIR - AR

Below are the details of the violation done by you -

1. Nature of the Violation - (House / Shop / Wall / Others ) -
* Discharge and Dumping of Waste to Chandan Pokhari,
Gopinathpur GP

2. Details of the violation -

e Discharge and Dumping of Waste to Chandan Pokhari

Mouza Plot No. Khata No. E Form of violation
6QITRIZQABAT |
g 578 126 l Waste discharge
QURLAIR | & dumping

3. Documents to be verified —
s Copy of Government Land Records (ROR) or Registered Sale
Deed or Any supporting documents

4. Date & Time of Hearing —
e 14/03/2025 (Friday) at 11:30 AM

5. Place of Hearing / Designated Authority for Hearing —

o Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing

which necessary preventive action shall be taken as per law.
(I 10025
Tahasildar, Puri
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CRIMINAL) NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022

Letter No. & 173 ] Dated. O £ 03 2028
Madam/Sir,

Qe Q199 J0! - 289 Q199, AT - 07, QAR - FeE

Below are the details of the violation done by you -

1. Nature of the Violation —(House / Shop / Wall / Others ) -
e Discharge and Dumping of Waste to Chandan Pokhari,

Gopinathpur GP

2. Details of the violation -

e Discharge and Dumping of Waste to Chandan Pokhari

Mouza Plot No. Khata No. Form of violation
caIdRIAgQBRa i
g 577 126 Waste dlsc!\arge
QLAY l & dumping

3. Documents to be verified —

e Copy of Government Land Records (ROR) or Registered Sale

Deed or Any supporting documents

4. Date & Time of Hearing -
e 14/03/2025 (Friday) at 11:30 AM

5. Place of Hearing / Designated Authority for Hearing —

e Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your

authorized representative for a hearing along wit
which necessary preventive action shall be taken as

“Tteaoo Cap) atlesle.

Deputy Collectn.,
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CRIMINAL) NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022

Letter No.é 124 /Dated. C 603 2p85
Madam/Sir,

geINg coq d6l - AIRe AFR, BIS — aQl, FIAYIR - RS
Below are the details of the violation done by you -

1. Nature of the Violation —(House / Shop / Wall / Others ) -
« Discharge and Dumping of Waste to Chandan Pokhari,
Gopinathpur GP

2. Details of the violation -

s Discharge and Dumping of Waste to Chandan Pokhari

Mouza Plot No. Khata No. | Form of violation |
caiIdeigaea 582 126 Waste discharge
QARSAYR 563 156 & dumping

3. Documents to be verified -
o Copy of Government Land Records (ROR) or Registered Sale
Deed or Any supporting documents

4. Date & Time of Hearing -
e 14/03/2025 (Friday) at 11:30 AM

5. Place of Hearing / Designated Authority for Hearing -

e Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing
which necessary preventive action shall be taken as per law.

“Trcoee C_@Pa all Qde% Idaép//”/;plg
Tahasildar, Puri
ot §
Deputy Co@-(,}w

ludicial, Collectorate Pur
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OFFICE OF TAHASILDAR, PURI

NOTICE AS PER JUDGEMENT DATED 13.11.2024 BY THE HON’BLE SUPREME COURT OF
INDIA UNDER ITS ORIGINAL JURISDICTION IN WRIT PETITION (CIVIL) NO. 295/2022,
WRIT PETITION (CRIMINAL) NO. 162/2022 AND WRIT PETITION (CIVIL) NO. 328/2022

Letter No. 9325— /Dated. 86:03° 2oAS
Madam/Sir,

2RI AR G:910 AR 8 *8AI QI: A0ARRIAIFE BT 63IAIFIEAIR
Below are the details of the violation done by you -

1. Nature of the Violation - (House / Shop / Wall / Others ) -
¢ Discharge and Dumping of Waste to Chandan Pokhari,
Gopinathpur GP

2. Details of the violation -

e Discharge and Dumping of Waste to Chandan Pokhari

Mouza Plot No. | KhataNo. | Form of violation
6QUTRIAYRERET i
af 562/619 25 Waste dlscf\arge
AINGAIA & dumping

3. Documents to be verified -
e Copy of Government Land Records (ROR) or Registered Sale
Deed or Any supporting documents

4. Date & Time of Hearing -

e 14/03/2025 (Friday) at 11:30 AM

5. Place of Hearing / Designated Authority for Hearing —

e Tahasil Office, Puri / Tahasildar, Puri

Therefore, you are requested to take necessary steps for not discharging or
dumping of waste into Chandan Pokhari, Gopinathpur GP. You are also requested
to be present at the said date, time and place in person or through your
authorized representative for a hearing along with required documents failing
which necessary preventive action shall be taken as per law.

Tahasildar, Puri

%W
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ANNEXURE-C

PROCEEDING OF THE MEETING HELD IN THE GOPINATHPUR GP OFFICE AT

1AM ON_ 27.03.2025 ON_THE ISSUE _OF IMPLEMENTATION _ OF
HON’BLE NGT IN OA NO. 193 OF _2024/EZ FILED BY SRI MADAN MOHAN

ROUT-VRS-SRI SRI NILAKANTHESWAR DEV & OTHERS

On 27.03.2025, a Joint visit to the site of Chandan Pokhari was conducted by Sub Collector,

Puri; Block Development Officer, Puri Sadar; Tahasildar, Puri Sadar; Revenue Inspector,
Biraharekrushnapur in presence of the petitioner Madan Mohan Rout and local gentries. It
was observed that cleaning of Chandanpokhari has been taken up by Gopinathpur Gram

Panchayat under Puri Sadar Block by removing the water weeds . Water Hyacinth and Sludge

as per the decision taken earlier.

Upon further physical inspection of the boundary of the Pond, it was found that though the
total area of the pond as per the Revenue records is Ac. 0.97 which comes to 42,253 Sq.Ft
approximately under “Jalasaya” Kisam. However, upon eye estimation the present area of the
pond appears to be less than that of the recorded area with encroachments along the
embankment, the exact extent of which shall be determined after a thorough demarcation of

the plot. Tt is a settled proposition of law that no construction shall be carried out on

¢
- “Jalasaya” Kisam Land. Keeping in view the burden of workload because of the financial

Teoo co
Peod e

0L i

,‘fjo'.

Deputy C6

year closure, the Tahasildar, Puri is directed to conduct a thorough demarcation and
determine the exact extent of encroachment and the type of encroachment soon after the end

of March 2025.

Further, it has come to the notice that those persons around the adjoining areas of the pond
have constructed structures and have also rented out those structures to various shops and
commercial establishments. It was observed that garbage is being dumped into the pond and
domestic wastewater is being discharged into the pond. The team led by the Sub Collector,
Puri sternly warned the residents and the shop owners in the adjoining areas of the pond not
to throw any garbage into the pond or discharge of domestic waste water into the pond. Upon
inquiry and interacting with them, it was ascertained that the Occupants were constructing
structures, occupying and renting out properties for both residential and commercial purposes
by illegally possessing the property of the deity. Further, it is trite law that Deities are juristic
persons with perpetual minority and the encroachers need to be evicted. But, as the property
belongs to the deity and is not government property, the Tahsildar is not empowered to

itiate encroachment cases for eventual eviction of the occupants under the provisions of

tsdirial, Collectorate Pur
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OPLE Act, 1972 and it is therefore decided to move a request letter to the Commissioner of

Endowment, Odisha for taking necessary action as per the provisions of Hindu Religious

Endowment Act. Hence, the present interim trustee and the members of the interim trust are
requested to send this proceeding to the Commissioner of Endowments for necessary action

for eventual eviction of encroachers as per law after a thorough demarcation by the Tahsildar,
Puri.

Regarding outlet for discharge of water out of the Chandan Pokhari, it was observed that on
four sides, there are age old structures (residential and commercial) and after thorough
demarcation, technical evaluation and handover of the properties of the deities to the Interim
Trust board, action as deemed proper and as per technical feasibility, will be taken for

discharge of the excess water during rainy season.

It has been decided to move to the Commissioner of Endowments with a request to take
necessary steps (as per Section 25 and 68 of the OHRE Act, 1951) for handing over of
possession of the properties of the Deities to the Interim trustee and the Interim Trust Board
constituted vide Order No. 8259(3) Dated 21.09.2024 of the Office of the Commissioner of

Endowments, Odisha, Bhubaneswar.

It is pertinent to quote Section 16-A of Shri Jagannath Temple Act, 1955 regarding removal
of encroachment from the Temple land,

“16-A. Removal of encroachment of Temple Land :—

(1) The provisions contained in the Orissa Prevention of Land Encroachment [Act,
1972] [Orissa Act 6 of 1972] shall be applicable, as far as may be, in respect of unauthorized
occupation of any land belonging to the Temple as if it were property of Government within
the meaning of that Act.

(2) [Chief Administrator] may with the prior approval of the Committee, make an
application for taking up appropriate  proceedings under the said Act to the

authority-competent there under and thereupon it shall be lawful for such authority to take

action in accordance with the provisions contained in that Act.

" e Cﬂ?td ateddeo
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in the Orissa Hindy Religious Endowments Act, 1951 in light of Section 16-A of Shri

Jagannath Temple Act, 1955 in the best interest of properties of Deities,

Presently the cleaning of the pond is being done by the BDO, Puri Sadar out of the Grama
Panchayat fund. But keeping in view the fund constraint it has been decided that the interim
trust board should move a request proposal to the Commissioner of Endowments for allowing
the interim trust board to incur expenses from the fund of the deity for desiltation of the pond

as well as for construction of lined embankment around the pond in order to comply the order
of the Hon’ble NGT.

e
AN

Tahasildar, Puri BDO.Puri Sadar

oYV
Sub-Collector,Puri

MemoNo. }//5 pt. &€ -03- 202z |
Copy forwarded to Sarpanch/PEO, Gopinathpur GP for information and necessary
action.

MemoNo. //& Dt MPOB'QQ‘M'—

Copy forwarded to Interim Trustee, Sri Nilakantheswar Dev/Endowment Inspector,Puri
for information and necessary action.

Block Developme
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MemoNo. /7 bt AC - 08 - yony

Copy forwarded to Tahasildar,Puri for information and necessary acti

on.
P
Block Developfuent Officer
MemoNo. 2/ bt Q8-02-2004

Copy forwarded to Sub-Collector,Puri for information and necessary action.

Block Develdpme fficer
MemoNo. 2/9 Dt A ~03+ 2024

Copy forwarded to Collector,Puri for information and necessary action.

P A

Y
’YN
Block Develofm Officer
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